MAHARASHTRA POLLUTION CONTROL BOARD
REGIONé!“J_ OFFICE -PUNE

Phone No. 020-25816451 s SR Jog Centre, _3"‘ Floor,
FaxNo.  020-25811701 mﬁ gzkgsl‘:'::,'[’umbai Road,
e-mail :  ropune@mpchb.gov.in ‘=" Pune- 411003
mpcarropr, g \D &) S=F 1%~ 004 Date : lS’{() & [ R
To,

Hon’ble Registrar,

National Green Tribunal (PB),
New Delhi.

Sub. :- Submission of Reply by Maharashtra Pollution Control Board in 0.
A. 130/2021 In re : 18 mostly women, killed in fire at Pune Chemical Unit
published in the Times of India on 08/06/2021 vs. MPCB

Ref. :- Notice dated 08/06/2021.

Sir,
Maharashtra Pollution Control Board is submitting the reply in compliance
of the notice dated 08/06/2021.

FOR and on behalf of the
Maharashtra Pollution Control Board

g (luole

I/lc Regional Officer, MPCB Pune.



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Suo Moto Matter - Original Application No130/2021

Regarding “18, mostly women, killed in fire at Pune Chemical Unit”

published in the Times of India, dated 08/06/2021
vis
Maharashtra Pollution Control Board & Ors.

Action Taken Report on behalf of the Maharashtra Pollution Control Board

1. A News Article was published in the Times of India dated 08/06/2021 regarding

18, mostly women, killed in fire at Pune Chemical Unit on 07/06/2021.

. The Respondent Industry i. e. M/s. SVS Aqua Technologies made an application
for Consent to Operate to the Maharashtra Pollution Control Board on 14"
August, 2020. In the said Application the Respondent Industry mentioned
commissioning date of the unit as 10" September 2018. Due to Covid-19
pandemic and lockdown situation in Maharashtra, the Board official could not visit
the respondent Industry at that time. The Respondent industry had applied for

non-hazardous products.

3. Accordingly, the Maharashtra Pollution Control Board (MPCB) has granted first

Consent to Operate to M/s. SVS Aqua Technologies, Plot No.43/44/45, Gat
No.411, Urawade, Tal: Mulshi, Pune vide letter dated 10/09/2020, which is valid
up to 30/09/2021, subject to certain terms & conditions for manufacturing of

following products: -

Sr.No. Product Name Maximum Quantity
; 8 Chlorine Dioxide Powder 25.00 MT/M
2. Chlorine Dioxide Tablets 15.00 MT/M
3. Chlorine Dioxide Gel 05.00 MT/M
(By Mixing and Blending Process only)




A copy of the Consent to Operate granted to M/s. SVS Aqua Technologies vide

letter dated 10/09/2020 is enclosed herewith and marked as an Annexure-i.

. The MPCB has received the information about the fire incidence through electric
media on 07/06/2021 at 6.30 pm occurred at M/s. SVS Aqua Technologies, Plot
No.43/44/45, Gat No.411, Urawade, Tal: Mulshi, Pune. In order to verify the fire
incidence, the officials of MPCB at Pune have visited the site on 07/06/2021 at

7.15 pm and 08/06/2021 and observed as follows :-

a. There was a huge smoke observed at the place and fire extinguishing
activities was going on.

b. There was no electricity in the premises.

C. The discharge of fire extinguishing water was passing outside the factory
premises and the same is in alkaline in nature. MPCB has collected
samples of the same and the analysis results are awaited.

d. During the visit, the Fire Fighter informed that 18 personnel were trapped

in the fire and same were totally burnt.

e. Till 11.30 pm the fire extinguishing process was continued.
The reason for fire and production details are not known at the first-hand
information.

A copy of the visit report dated 07/06/2021 is enclosed herewith and

marked as an Annexure- ‘|II’.

During the visit, MPCB has monitored Ambient Air Quality for SO,NOy &
SPM parameters continuously for 48 Hrs. from 7t June, 2021. MPCB has also
monitored CO (Carbon Monoxide) & Chlorine (Cl2) parameters in the surrounding
premises of the Respondent Industry from the third party (MITCON). Results of

the same are awaited.

. On the basis of above non-compliances and fire incidence occurred, the
Respondent Board has issued directions u/s 33A of the Water (Prevention &

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,




1981 vide letter dated 08/06/2021 to M/s. SVS Aqua Technologies and directed

to stop manufacturing activities subject to comply with the following directions: -

I. The waste generated due to fire incidence shall be disposed to CHWTSDF
immediately and report the compliance with manifest as per Hazardous &
Other Waste (M & TM) Rules, 2016 forthwith.

Il. To take scientific measures to avoid the nuisance due to generated waste in
any form in the fire accident and dispose the same after suitable treatment, if
necessary.

lll. Not to carry out manufacturing activities till they obtain prior permission of the
Maharashtra Pollution Control Board and Directorate of Industrial Safety and

Health(DISH).

A copy of the directions dated 08/06/2021 is enclosed herewith and

marked as an Annexure-‘|II’.

In the aforesaid matter, a Preliminary Report dated 09/06/2021 of fire incidence

occurred in M/s SVS Aqua Technologies Pune is prepared by the Joint

Committee consisting of Tahsildar Mulashi, Additional Director, Industry safety

Department, Pune, Deputy Director, Industries and Safety, Pune, Labour

Commissioner, Pune, Sub- Divisional Police Officer, Mulshi, Regional Officer,

MPCB, Executive Engineer, MSEDCL, Chief Fire Officer, Pune under the

Chairmanship of Sub-Divisional Magistrate Maval Mulshi. The said joint

committee reported as under :-

l. In the fire accident 15 women and 2 men, Total 17 personnel died.

I. Large stocks of flammable substances were stored without license of the
Department of Industrial Safety and Health.

M. Due to stock of sanitizer, the fire may be exacerbated as well as black
smoke from Sodium chloride, may have prevented the workers from
exiting safely.

V. The possibility of storage and production of flammable substances other
than those mentioned in the consent letter of Maharashtra Pollution
Control Board, Pune cannot be ruled out.

V. During the personal inquiry, the owners of the above company informed

that the industrial activity has been started in the year, 2016 without



intimation to the M. P. C. Board. However, the availabie documents show
that the Maharashtra Pollution Control Board has granted consent on
10/09/2020, which shows that the company has started their
manufacturing activities without Consent of the Board since 2016 to 2020

etc.

7. A Criminal Offence U/Sec. 304(2), 285, 286 r/w 34 of the Indian Penal Code has
been registered by the State of Maharashtra vide Offence Register No. 137/2021
against Directors of SVS Aqua Technologies viz. Accused No. 1 Nikunj Bipin

Shah, Accused No. 2 Bipin J. Shah, Accused No. 3, Keyur B. Shah.

For and on behalf of Maharashtra
Pollution Control Board,

Nﬁ'CM

Place : Pune (Nitin Shinde)
Date : 14/06/2021 I/lc Regional Officer, Pune.
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Red/S.S.L Date: \p (99( 2 ©20
Consent No: RO-PUNE/CONSENT/ 2&93 BPPE)]

Consent to Operate under Section 26 of the Water (Pre\fentlon & Ct_:mtr;l
of Pollution) Act, 1974 & under Section 21 of the_Alr (Prevention
Control of Pollution) Act, 1981 and Authorization / Renewal of
Authorization under Rule 6 of the Hazardous and other Wastes
(Management & Transboundry Movement) Rules 2016

[To be referred as Water Act, Air Act and HW (M&TM) Rules respectively].

CONSENT is hereby granted to

M/s SVS AQUA TECHNOLOGIES.
Plot No -43/44/45 Gut No -41 I, Urwade.
Tal-Mulshi, Dist Pune.

located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of HW(M&TM) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may be
made further and subject to the following terms and conditions:

1. The Consent to Operate is granted for a period up to: 30.09.2021.

2. The Consent is 'valid for the manufacture of -

[]
A
1. Chlorine Dioxide Powder 25.00
2| Chlorine Dioxide Tablegs 5.00 R"«Iﬁi"«
3. Chlorine Dioxide Gel 05.00 MT/M
(By Mixing and Blendin Process Only).

3. CONDITIONS UNDER WATER ACT:
(i) The daily quantity of tya

(iii) Trade Effluent : Na
(iv) Trade Effluent Disposal: Na

B-CONSENT-0000096457
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shall observe th | §

Type Of Fuel : Quantit

r. No. Chimney
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Annescure I

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE - PUNE

P No. 020-25811694 — Jog Centre, 3™ Floor,

Fax No. 020-25811701 T Wakdewadi,

e-mail : v.in _= Old-Pune Mumbai Road,
igit us : . Pune- 411003

"Your Service is our Duty"”

MFCB/ROP/ MPCB/Direction/ D\ )60%~FTL-~0144  Date: b%\bf,l\ 28 *;\\

To

M/s. SVS Aqua Technologies,
PI{t No. 43/44/45, Gat No. 411, Urwade,
Tal. Mulshi, Dist. Pune.

Sub: Directions under Section 33A of Water (Prevention & Control of Pollution) Act,
1974 and 31A of Air (Prevention & Control of Pollution) Act, 1981

Ref: 1. Consent to operate granted by the Board on 10/9/2020
2. Fire accident occurred in the factory on dtd. 07/06/2021.
3. Visit of the officials of the Board on 07/06/2021 & 08/06/2021

WHEREAS, the Maharashtra Pollution Control Board had granted the consent to
operate under Section 26 of the Water (Prevention & Control of Pollution) Act, 1974, under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under
Rule 6 of the Hazardous & Other Wastes (MH & TM) Rules, 2016 to your industrial Plant
subject to certain terms & conditions.

AND WHEREAS, it is obligatory on your part to comply with the consent conditions and
to te & maintain the pollution control devices effectively so as to achieve the standards
prescribed in the consent.

AND WHEREAS, a fire accident was occurred in your industry on 07/06/2021 & same
news has flashed on various News channels as well as Newspapers.

AND WHEEREAS, in order to verify the fire incidence, the officials of the Board have
d to your industry on 07/06/2021 & 08/06/2021 and observed as follows:

. Due to fire accident at site huge smoke was observed.

. The discharge of fire extinguishing water was passing outside factory premises &
same is in alkaline in nature.

. In this fire accident there are 17 burning to death occurred.

. From the intensity of the blaze grew and the huge smoke of fire, it apprehensioned
that, you have carried out unconsented products in the industry without permission of
the MPC Board.

. You have carried out manufacturing activity before obtaining consent from the Board
as per your say in the accident investigation.




it

8. You have failed to furnish the information forthwith and intimate the occurrence of
such fire accident, act or event to the Board.

AND WHEREAS, on the basis of the office record and observations made during the
visit, it has been noticed that, you have failed to comply with the consent condition an also
failed to comply with the provision of Water (Prevention & Control of Pollution) Act, 1974 and
Air (prevention & Control of Pollution) Act, 1981 and thereby causing grave and sudden |injury
to the environment.

NOW THEREFORE, in exercise of the powers conferred upon me under sectian 33A
of Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A |of Air
(Prevention & Control of Pollution) Act, 1981, you are hereby directed to stop your
manufacturing activities forthwith till you comply with the following directions:

1) The waste generated due to fire incident shall be dispose to CHWTSDF
immediately and report the compliance with manifest as per Hazardous &
Other Waste (M&TM) Rules, 2016 forthwith.

2) You shall take scientific measures to avoid the nuisance due to generated
waste in any form in the fire accident and dispose the same after suitable
treatment, if necessary.

3) You shall not carry out your manufacturing activities till you obtain prior
permission of the Maharashtra Pollution Control Board and Directorate of
Industrial Safety and Health (DISH). '

In case, you fail to comply with the above directions, the Board will have no
option than to initiate appropriate legal action against you, which please note.

This directions is issued with the approval of higher authority of the Board.

For and on behalf of
Maharashtra Pollution Control Board

apslics

(7Y 2\
(Nitin Shinde)
l/c. Regional Officer, Pune
Copy Submitted for information to :-
1. Hon'ble Member Secretary, M.P.C. Board, Mumbai.
2. Hon'ble District Collector, Pune.
3. Joint Director (WPC), M.P.C. Board, Mumbai.
4.. Law & Policy Div. M.P.C. Board Mumbai.

Copy forwarded to :

. Directorate of Industrial Safety and Health, Pune
Copy to-
The Sub-Regional Officer, M.P.C. Board, Pune-Il :- You are directed to keep the follo& up and
report the compliance from time to time.




